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 Shifting  of  Central  Institute  for
 Rescarck  and  Training  in  Employ-

 meat  Service  out  of  Station

 3061.  SHRI  CHANDRA  SAILANI  :
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  to
 shift  Central  Institute  for  Research  and
 Training  in  Employment  Service,  Directorate
 General  of  Employment  and  Training,
 Department  of  Labour  and  Employment,
 Pussa,  Delhi-2,  from  Delhi  to  some  out
 station:  and

 (b)  if  so  the  reasons  therefor  *

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  t  K  GUJRAT)  (a)  Yes,
 Sir,

 (b)  (i)  The  extremely  limited  possibility
 of  further  construction  of  office
 and  residential  accommodation
 in  Delhi  because  of  the  excessive
 pressure  on  land  and  the  various
 civic  services  due  to  the  steady
 and  large  increase  in  population.

 (ii)  Need  for  relieving  congestion
 both  in  the  matter  of  office  and
 residential  accommodation.

 (iH)  Need  for  making  provision  for
 the  possible  expansion  activities
 of  Ministries/Departments,  such
 as  Defence,  External  Affairs,
 Home,  etc,  which  should
 necessarily,  on  strategic  and
 other  considerations,  be  retained

 in  Delhi.

 National  Children  Board

 3062.  SHRI  ACHAL  SINGH:  Will
 the  Minister  of  EDUCATION  AND
 SOCIAL  WELFARE  ba  pleased  to  state  :

 (a)  «whether  the  proposal  to  form  a
 National  Children  Board  is  under  active
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 consideration  of  Government;  and  if  so,
 the  main  features  of  the  proposal;

 tb)  the  time  by  which  the  Board  is
 likely  to  be  set  up;  and

 (c)  the  amount  allocated  during  the
 current  year’s  budget  for  this  purpose  ?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  and  (b).
 Yes.  Details  about  the  National  Children
 Board  have  not  yet  been  finalised.

 (c)  Nil.

 t2  brs.

 RE  US  BOMBING  OF  HANO!

 SHRI  JOY  ILRMOY  BOSU  (Diamond
 Harbour)  seek  your  permission  under
 rule  60  (i)...

 MR.  SPEAKER  ्  am  not  going  to
 allow  my  ruling  on  the  adjournment  mo-
 tion  being  discussed.

 SHRI  JYOTIRMOY  BOSU:  |  nse
 under  rule  60...

 MR,  SPBAKER:  Iam  not  going  to
 allow  a  discussion  on  it  in  the  House.

 SHRI  JOYTIRMOY  BOSU:  I  will
 read  it  out  to  you,  Sir,  if  you  do  not  like,
 you  can  disallow.  It  clearly  says,  ‘after
 Question  Hour’...

 MR.  SPBAKER  :i  do  not  allow  it.
 (Interruption)

 SHRI  JYOTIRMOY  BOSU:  The
 Vietnam  issue  is  drawing  the  attention  of
 the  whole  world.  Here  the  adjournment
 motion  cannot  be  discussed  !  It  is  a  very
 serious  matter.  I  had  given  a  metioa
 under  rule  ‘184, 90  that  the  House  unani-
 mously  adapis  a  Resolution  condemning
 the  U.S.  action  and  the  threat  of  use  of
 nuclear  arms,  That  has  also,  ant  been
 admitted.  We  want  that  this  adjournment
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 motion  be  admitted  and  discussed  today  mn
 the  House.

 MR.  SPEAKER ,  I  fail  to  understand
 (Interruptions)  Order,  order.  =  had
 actually  not  received  any  notices
 except  what  the  Secretary  had  handed
 over  to  me  one  notice  from  Prof.  Hiren
 Mukerjee

 SHRI  JYOLIRMOY  BOSU  From  me

 also,  Sit

 MR  SPEAKER  Will  he  please
 remain  patient  ?

 SHRI  VASANIRAO  PURUSHO-
 TIAM  SATHE  (Akola)  I  had  given  a

 calleattontion  notice  on  this  Ir  was  not

 admitted

 MR  SPEAKFR  Please  sit  down.

 There  was  another  for  an  adjournment
 motion  from  Shis  Jyotirmoy  Bosu  So  far

 as  the  adjournment  motion  5  concerned,
 its  raised  on  a  matter  which  ts  within  the

 cognizance  of  the  Minister  and  over  which

 Government  has  fatled.  I  disaliowed  this

 So  far  as  the  call-attention  was  concerned,
 L  had  allowed  one  only  three  of  fous  days

 hack  «+

 st  do  fo  जौसे  (हापुड़)।  भय

 महोदय,  भ्रमरी का  ते  उत्तरी  विएतनाम  पर

 जो  बमबारी  की  है,  वह  घटना  बहुत  मय कर

 है  1  प्री  परिस्थितियाँ  बदल  गई  है।  इस

 लिए  पीप  स  पर  डिस्कशन  होने

 दीजिए  ।

 SHRI  VASANTRAO  PURUSHO-

 TTAM  SATHE™  This  ssa  serious  matter
 which  will  tand  this  region  in  a  holocaust
 We  want  to  have  a  discussion  on  this

 (Interruptions)

 SHRI  INDRAJIT  परा,  (Alipore)  ;
 It  has  been  doubly  sggravuted  by  the
 Bombing  of  the  Capital  of  the  Deomocratft
 Reputiic  of  Vietnam  Thint  is  not  the  sane
 position  which  was  there  a  few  days  ago
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 MR.  SPEAKER  Let  me  make  my
 observations  (Interruptions)  if  you  want
 to  express  the  opinion  of  the  House,  that
 should  come  through  some  motion  about
 it  and  not  through  an  adjournment  motion
 or  a  Call-attention  or  just  a  reference.
 There  is  no  motion  before  the  House
 about  this  (interruption)  I  have  not
 allowed  the  motiwn  adjournment  on
 this,  That  is  not  (he  type  of  motion
 to  be  discussed  .  (Interruption)  Adyourn-
 ment  motion  isa  motion  against  Govein
 mont  for  having  neglected  something  which
 is  within  their  cognizane

 SHRI  INDRAJIT  GUPTA  य  had
 failed  is  a  member  of  the  Security  Council
 to  bring  this  tssue  betcre  the  Becuriy
 Counul  They  shoud  have  raised  this
 Matter  before  the  Seeurntv  Council

 SHRI  JYOIIRMOY  BOSU  }  had
 given  a  mouon  under  rule  84  inviting  the
 House  to  condemn  U.S,  action  and  also
 the  threat  of  use  of  nuclear  arms  I  have
 also  given  an  adjourment  motion  today
 In  what  form  can  we  bring  the  matter  be-
 fore  the  House  ?

 SHRI  ATAL  BIHAR]  VAJPAYEE
 (Gwalior):  You  can  allow  b  short  dura-
 tion  discussion  It  does  not  require  any
 formal  motion  The  House  can  express
 its  feelings  and  the  Government  can  also
 make  its  statement.  (Interruption)

 MR  SPEAKER  I  have  no  objec-
 tion

 SHRI  H  N  MUKERJBE  (Calcutta-
 North-East)  Normally  you  permit  a
 member  out  of  politenese  or  otherwise—I
 do  not  know—to  make  a  statement
 (interruption)

 MR  SPEAKER  :  Order,  please.  You
 won't  allow  me  to  listen  to  anybody  ?

 SHRIH,N  MUKERJEE  I  was  sub-
 mitting  that  quite  apart  from  the  adjourn-
 ment  motion  which,  Ithink,  should  have
 been  allowcd,  ¥  fave  already  sent  you  a
 notice  which  you  yourself  mentioned  and
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 usually,  Sir,  you  permit  the  Member  cone
 cerned...

 MR,  SPEAKER:  Ihave  a  point  to
 make  to  the  Members.  When  you  want
 to  make  a  reference  you  send  your  notes  to
 me  before  I  onter  the  House,  The  normal
 rule  is  that  before  0°30  they  should  be  sent.

 SHRIH.N  MUKERJEE  [  sent  it
 at  9  30.

 MR.  SPEAKER  I  had  a  mind  to
 allow  your  name,  but,  if  all  of  von  want
 to  discuss  it,  2  separate  ume  may  he  fixed
 for  nt  (Interruptions)

 SHRI  AMRIP  NAHATA  (Barmer)
 You  must  fix  some  time  to-day  The  entire
 House  6  agitated  and  cancerned  about.
 Procedure  is  only  a  secondary  thing

 MR.  SPEAKER  Please  allow  the  hon
 Minister  to  speak.

 SHRI  AMRIT  NAHATA:  It  Is  for
 you,  You  must  fix  sometime  to-day  when
 the  whole  House  can  raise  its  voice
 in  protest  against  the  brutal  bombings  of
 the  J.  $,

 MR,  SPEAKER  :  Let  the  Minister
 reply.

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR):
 A  suggestion  has  been  made  that  a  short
 duration  discussion  may  be  held  on  this
 subject.  We  are  entirely  agreeable  to  this
 suggestion  and  I  think  a  short  dis-
 cussion  can  be  held.

 MR,  SPEAKER:  At  what  time  ?

 SEVERAL  HON.  MBMBERS:  To-
 day,

 SHRI  VASANTRAO  PURUSHO-
 (TAM  SATHE:  Wewant  a  discussion
 toeday  on  this  subject...  (faferruption)

 SHRITYOTIRMOY  BOSU:  I  have
 given  a  substantive  motion  before  the

 House  to  condemn  the  US  action  and
 their  threat  to  use  the  nuclear  bombs,
 That  is  before  you  as  also  the  adjournment
 Motion.  We  want  to  unanimously  adopt
 this  resolution.  We  want  them  to  know
 thatthe  Indian  Parliament  has  unani-
 mously  adopted  a  resoiution  condemning
 the  US  action.  That  will  vot  be  solved
 by  a  short  discussion  We  want  to  con-
 demn  the  US  action

 SHRI  BP  MAURYA  :
 with  you  on  this  issue
 be  held  to-day  only,

 We  are  one
 Let  this  discussion

 SHRI  S  A  KADER  (Bombay-Central
 South)  Wewanta  discusston  rot  only
 to  dav,  but  we  want  it  here  and  now.  If
 we  allow  some  time  to  be  wasted,  it  will
 nol  be  in  the  interes's  of  the  people

 बनी  बी०  पी०  मौ *  स  विचार-
 बीमा  का  महत्व  तब  बढ़ेगा,  जब  सदन  में
 हो  रही  कार्यवाही  को  रोक  कर  इस  को  ले
 लिया  जाये  ।  ध्रमरीका  मे  जो  रवैया  भ्रपनाया
 है,  उससे  विश्व  शान्ति  के  लिए  बहुत  बड़ा
 खतरा  उत्पन्न  हो  गया  है।  इसलिए  सदन
 अपने  सब  काम  को  रोक  कर  इस  विषय  फर
 बहुत  करे  |

 SHRI  RAJ  BAHADUR:  Any  time
 that  you  may  decide,

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  If  the  Government  respect
 the  feelings  in  this  House,  then  they  should
 come  up  with  a  motion  of  their  own,
 What  is  the  difficulty  for  the  Government
 to  come  up  ?

 SHRI  SHASHI  BHUSHAN  (South
 Delhi):  I  thought  he  was  condemning

 SHRI  RAJ  BAHADUR  :  This  is  a
 question  which  transcends  party  distictions
 and  naturally,  therefore,  you  would  Jike  a
 discussion  to  be  held.  We  can  have  a
 short-daration  discussion,
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 SHRI  IYOTIRMOY  BOSU:  I  would
 like  to  make  an  appealte  you  that  there
 should  be  «  substantive  motion  which  the
 House  should  adopt  unanimously  condemn-
 ing  the  US  action.  A  short  duration  dix
 cussion  ts  no  solution  for  this

 MR,  SPEAKER~  So  faras  the  feel-
 Ing  of  this  House  are  concerned,  they  seem
 to  be  almost  unanimous.  We  can...
 (laterruptions)

 SHRI  ATAL  BIHARI  VAJPAYEE
 Please  don't  rule  out  any  disxusson  on
 this  ground.

 MR.  SPEAKER’  [have  no  mind  at
 all  You  are  making  me  to  make  observa-
 tions.  Iams  morein  favour  of  i  than
 yourself  (d#rerruptions)

 Shall  we  start  at2  pm  =  after  lunch  ?

 SHRI  RAMAVATAR  SHASTRI
 (Patna)  :  2}  hours  may  be  allotted

 MR.  SPEAKER  :  It  will  be  seen  later
 oD

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):  I
 suppose  the  House  continues  to  ait  till  6
 p.m.  Why  not  we  start  waté¢p  m  7

 (Interruptions)

 MR.  SPBAKER :  It  will  continue  from
 4  p.m.  till  the  list  is  exhausted

 भी  रामावतार  शास्त्री  :  भप्रध्यन्त  महो-

 दय,  इस  बहस को  2  बजे  से  शुरू  किया

 च्प्ये  |  बहु  2  बजे  से  6  बजे  तक  तो  जरूर

 हों  कौर  सगर  प्राप्यक  हो,  तो  उसके  बाद

 भी  जारी  रहे  |

 MR,  SPEAKER  ;  They  have  other  work
 also  ahd  we  have  to  accommodate  them
 also,

 So  we  will  start  at  3pm.  The  Govern-
 ment  thay  initiate  the  @houssion  et  3  pa,

 ee  cere

 2.6  bes
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  REVIVAL  OF  ‘GQ  SLOW"  AGITA-
 TION  BY  ENGINEBRS  OF  INDIAN  AIRLINES

 श्री  रास  सहाय  पांडे  (राज नद गाव)  :
 अध्यक्ष  महोदय,  मैं  अविलम्बनीय  लोक  महत्व
 क॑  निम्नलिखित  विषय  की  शोर  पर्यटन  प्रौढ़
 नागर  विमानन  मारी  का  ध्यान  प्रभावित  करता

 हूँ  भ्रमर  प्रार्थना  करता  है  कि  बह  इस  बारे  मे

 एक  वक्तव्य  दें

 “इंडियन  एयर  लाइन्स  के  इंजीनियरों
 को  अ्रधिक  वतन  और  भक्तो  सम्बन्धी  मांगों
 के  बारे  मं  इडियन  एयर  लाइन्स  के  प्रबन्धक
 क॑  साथ  उनकी  बातचीत  प्रसफल  हो  जान  के

 कारण  इंजीनियर  द्वारा  धीरे  काम  करो
 आन्दोलन  पुन  आरम्भ  किए  जाने  और  उस
 के  परिणामस्वरूप  इडियन  एयर  लाइन्स  की

 उड़ानो  मे  विलम्ब  होते  या  उन्हें  बहु  किए
 जाने  के  समाचार

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH)  :  The  earlier  wage  agreement  bet-
 ween  the  Management  of  Indian  Airlines
 and  the  Ajl  India  Aircraft  Engineers  Asso-
 ciation  expired  on  the  27th  November,
 1968.  Affresh  charter  of  demands  was
 submitted  to  the  managemént  by  the  Asso-
 clation  on  the  29th  April  I970,  Unferm-
 nately,  in  spite  of  prolonged  negotiations,
 an  agreement  has  not  yet  been  arrived  at.
 The  Management  of  Indian  Arrlines  comm:
 unwated  rs  final  offer  to  the  Bagineers
 Association  on  the  8th  February,  1972.
 On  the  22nd  February  a  letter  was  addres-
 sed  to  the  Management  by  the  Association
 expressing  serious  disappointment  with  the
 offer.  Simultaneously,  delays  started  occu-
 rring  in  Indian  Airlines  services  and  those
 are  pertustiig.  The  inference  is  inescap-
 able  that  the  Engineers  are  tty:tg  to  bring
 pressure  on  the  Management  to  concede
 their  demands.


